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Dr.K.Jala!4ah 	 •, .tpplicant, 

A N D 

2.. Govt. of India, rep, by its 
Secretary, Ministry of 
Railways, New Delhi, 

The Chairman, Railway 
Board, Rail Bhavan, 
New Delhi. 

The General Manager, 
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This is an application filed under Section 19 

of the Administrative Tribunals PCt to declare the 

transfer order of the applicant dt. 12.4.1993 from 

Puma to Donakonda is illegal and to pass such other 

order or orders as may deem fit and proper in the 

circumstances of the case. 

The facts giving rise to this O.A. in brief 

are as follows s- 

	

2. 	The applicant was working as_Medical_Superintendent 
- arpurna. The ttiaa respoñdiiitTtenera 1 Manager, 5J2.Rly.) 

transferred the applicant from Puma to Donakonda by 

proceedings dated 24.8.92. The said order was challenged 
oppLa.canc in u.it.i/9/9 taat the same was disposed of 

1i- 9.9.92 by observing that the second rçspondent(Chairman 
(_ 

Itailway Board) may consider his application in the matter. 

	

- 	 - 

the transfer of the applicant from Puma to Donakonda 

was the administrative interest. So, Q.A.301/93 

was ágei-n filed by the applicant to declare that the 

proceedings dated 15.3.93 of the second respondent 
transterring the applicant from Puma to Donakonda is 

illegal, arbitrary and the said transfer had been done 

with malafides. By  an order dated 8.4.83 O.A.301/93 
-t 

was decided by a Single Member Bench consisting Hon'ble 

Justice VJ'leeladri Rao, Vice Chairman, ie Single Merther 
- 	 -- psa 	L1 	in ata omer 

dated 8.4.93 in O.A.301/93:- 

" 	After going through various material 
papers that are filed alongwith the OA, 
x feel that it cannot be stated that Res-
pondent-2 was not justified in deciding 



that the transfer of the applicant from 
Puna to Donakonda was in Jdmjnistratjve 
interest. 

The learned counsel for the applica- 
nt submitted that if the relief as claimed 
in this application is not granted, he may 
be permitted to make a representation to 
the concerned authority for consideration 
of his transfer to any Sub-Divisional or 
Divisional Hospital or any Health Unit or 
Poly Clinic where there will be more than 
2 Drs as and when vacancies arise. I feel 
that in these cirtumstances this Tribunal 
fondly hopes that the General Manager, 
South Central Railway, will give due consi- 
deration for request on Such representation j 
keeping in view the Mministrative i'iterest. 

It is stated that no one is yet posted 
as Medical Superintendent of the Sub-Divisional 
Hospital at Pt.tha in the place of the appli- 
cant. So, in the circumstances, it is just 
and proper to order that the applicant Should 
be allowed to work in the Sub-Divisional 
Hospital at Puna till be is relieved by 
Medical Superintendent who may be posted in 
%his place? 

After the orders dated 8.4.93 the impugned 

orders had been issued posting Dr.TV.Karunakaran 

(6th Respondent herein) at Puna while maintaining the 

transfer of the applicant to Donakonda. The applicant 

had been relieved as Medical Superintendent at Puna on 
--- 

15.4.93 and es subsequently assumed charge at Donakonda. 
N -  

The applicant MTpresent is working at Donakonda. As 

already pointed out aggrieved by the orders dt. 12.4.93 

posting 6th respondent at Puna as Medical Superintendent 

in the place of the applicant the present OA is filed 

y- the relief as already indicated above. 

Counter is filed by the respondents opposing 

this O.A. 

We have heard Mr.K.K.Chakravarthy, learned 

counsel for the applicant and Mr.N.R.Devraj, learned 

standing counsel for the respondents. 
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6. 	

One of the cont03 advanced on behalf of the applicant 
is that the transfer order dathd 

12.493 is made with rnalafid5 
	

In the earlier OA also 	
In O.A.301/93 malafides had been 

attributed 
to the concerned respondents for transferring the 

applicant from Puma to flonaJnaa The que , Stion of 

malafide had been dealt with ij O.A.301/93 

5 of the iudgee which 
	

In pan 
 We have 

already extracted i& 
is clearly he that the transfer of the 

from Puma to Donakonda was In administrative interest 

and that there were no malafides on the pare of the 
respondents in tv-n----.- -raaflt froth Puma çp D

onakonda So, inviewof the earlier finding In 

t is not Open for the apohicant. 	- 0flfls - -­'
C
".-

me-Lafldes on the paft of 
resppndents In transferring the 8PPISC 
	

the 

ant from Puma to Donakonda and in• P°
5
ing the 6th respoent In the 

place of the applicant. at Puma. As c 

the Para 7 

	

	 ould be Seen from 
of the Judgement  the Bench In ctjg1  - had Only direcs.a,q 	 e OA•3 .. 

the applicant —to 
Work In. the SUb•Divisiona1 0ffice Puma till he 

is 
relieved by Medjcai Su.oerinteflaent (Who 

As already Pointed Jge 	 out the ment In O.A.3oig3 is 
da
ted 8.4.93,The impugned 

Proceedings posting the 6th respOfld 	— 	- cu&na 
is dated 12,493 The 6th respo_ 

dent had taken charge on 15.4.93 relieving the applicant 

who had subseentiy joined at- 
 

- - 	Jt.Jyepet 
dated 8.4•93 had upheld he talidity  



" 

of the transfer of the applicant from Puma to Donakonda, 

it is not open for the ap*licant to once again contend that 

the proceedings dated 12.4.93 are not valid. So, in view 

of the judgemt dated 8.4.93 passed in 0.A.301/93 we do not 

have any difficulty to come to the conclusion that not only the 

transfer order of the applicant from Puma to Doynakonda is 

valid, but also the posting of the.6th respondent in the place 

of the applicant at Puma is also valid. For these reasons 

the OA filed by the applicant is liable to be dismissed. 

7. 	It is stated that the applicant is posted at Donakonda 

which is a single bed hospital and that formerly the applicant 

was working  at Puma where there were 4 junior Doctors and so 

it is contended that the posting of the applicant at Donakonda 

on transfer from!  puma is not commensurate with the status 

of the applicant. The very same contention had also been raised 

in O.A.301/93. Bearing the said contention in mind, this Tribunal 

in its order dt,8.4.93 in para 6 to which a reference had already 

been made had observed that t1this Tribunal fondly hopes that the 

General Manager, South Central Railway, will give due considera-

tion for request on such representation keeping in view the admi-

nistrative interest". So, if a representation had already been 

made for giving the applicant a proper place and in the event such 

a representation has not been made and if made, it will be open 

to the respondents to consider the daid representation and pass 

appropriate orders for giving a proper place to the applicant 

which the respondents may consider fit and proper. It is not for 

this Tribunal to give any directions to the respondents to give 

a particular place to the applicant on transfer. It is not open 

for the Tribunal to take the role of the 
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respondents in effecting transfers. But as already 

pointed out the respondents may consider the representation 

and pass çpprpriate orders with regard to the place of 

posting the applicant on transfer taking into consideration 

his seniority, experience and suitability at the place 

where the applicant has to work. 

The parties shall bear their own costs. 

(T.cFi&qDRASEJcwA REDDY )/ 
Member (audi.,) 

I 
- 7a-I-. 	 InnS 

(Dictated in Open Ourt) i 
Trn,,+t7 Ren4 sttrr(J)CC 

s 
To d  
1. The Secretary, Ministry of Railways. 

Govt.of India, New Leihi, 
2, The Chairman, Railway Board, Rail Bhavan, New rflhi. 

The General Manager, S.C.Rly, Secunderabad. 

The Chief Personnel Officer, S.C.Rly, Secunderabad. 

One copy to Mr.G.Bikshapathy, Advocate, CAT.Hyd. 

6, One copy to Mr.N.R.Levraj, SC for Rlys, CAT.Hyd. 
I. %JU CUJ ILJ 	 fl 

8. One spare copy. 

pvm 
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